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practice, v:z., 7418, being much mote than
the number of Government companies and
corporations the number of Chartered
Accountants who canbe appointed as
the auditors of these Government
companies and corporations is limited.

(c) A statement showing the names of
the firms of Chartered Accountants
which are at present the auditors of
LIC, nationalised banks and Govern-
ment companies is being laid on the
Table of the House [See
LXXIX, Annexure No. 5]

Appendix

L.oANS TO PRIVATE SECTOR BY PUBLIC
FINANCIAL INSTI1UTIONS

8. SHRI M. V. BHADRAM :
SHRI S. G. SARDESALI :
SHRI BHUPESH GUPTA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the State
Financial Institutions including the
nationalised banks have financed or under-
written more than three.quarters of all
investments in the private sector ;

(b) whether it is also a fact that since
the bulk of the assistance is in the form of
low-interest loans or debentures the State
Financial Institutions get only a fixed
return and cannot share the profits of
some of the well managed concerns in the
private sector ;

(c) whether any steps have been taken
to have some sort of Government Control
over the working of these concerns and
acquire reasonable shares in the profits
they make ; and

(d) if so, the details of the steps taken
by Government in this regard ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a) Major
portion of term financial assistance to
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industrial concerns is normally extended
by the All-India public financial institu-
tions. The nationalised banks extend only
small term loans ordinarily not exceeding
Rs. 25 lakhs to a single corncern. In the
present state of the capital market in the
counlry, major projects in the private
sector licensed by the Government, involv-
ing large financial outlay require substan-
tial support from the financial inslitu-
tions.

(b) to (d) Government have accepted,
in principle, that major projects in the
private sector which reccive substantial
financial assistance from the public finan-
cial institutions on medjum or long term
basis should be treated as belonging to the
‘joint sector® and not the private sector
exclusively. I' has, therefore, been decided
that m such cases, the All-India long term
financial institutions should participate
meaningfully in the management of the
concerns, at policy levels, and should, as
part of the financial arrangements, stipu-
late appropriately terms and conditions for
exercise of option in suitable cases for
converting loans given and debentures
issued in futute into equity capital of the
concern. A copy of the detailed guide-
lines issued to the financial institutions in
this regard was furnished m reply to part
(a) of the Starred Question No. 182
answered in the Rajya Sabha on 27th
July, 1971.
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